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STRIJ<E BY BMPLOYEEs OF MUI:I1-PVRPOSE 
PRO.JECni IN PuNJAJI AND HIMACHAL 

PRADESH 
735. SHRI JYOTIRMOY BASU: 

SHRI RAM KISHAN : 
SHRI VISHWANATIIA MENON: 
SHRIMATI SUSEELA GOPA-

LAN: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) wbether employees of the multi-pur-
pose projects like "Beas, Bbakra, SutJej-Beas 
link in Punjab and Himacbal Pradesb went 
on strike on the 11th September, 1967; 

(b) if so, wbat are their demands; and 
(c) the steps taken by Government to 

settle tbe dispute? 
THE MINJSTER OF IRRIGATION & 

POWER (DR. K. L. RAO): (a) Yes. 
(b) Their demands are:-

(i) stoppage of retrenchment in res-
pect of workcharged and regular 
staff. 

(ii) Implementation of Gajendragadkar 
Commission's recommendations in 
respect of Dearness Allowance. 

(iii) Removal of anomalies caused due 
to introduction of Central DearneSS 
Allowance on Punjab pattern . 

'(iv) Introduction of Central Pay scales 
for wor~barged staff. 

(v) Confirmation and allocation of the 
staff. 

« vi) Regular Supply of foodgrains to 
the stalf working on the projects 
in .!be territOry whicb falls under 

.. the jurisdiction of Himachal Pra-
desh. 

(c) (1) Every effort is being made to 
absorb all the skilled and un-
skilled workers retrenched from 
the Bhakra Project on the Beas 
Project. 

(2) As the recommendations of the 
Gajendragadkar report bave nDt 

been made applicable by tbe 
St~tes of Punjab and Haryana to 
their employees, these recom-
mendations cannot be made ap-
plicable in respect of Project 
staff whicb belongs to these Sta-
tes. 

(3) Steps are being taken to remove 
the anomalies in Dearnes5 Al-
lowance. 

( 4) Workers on Bhakra and Bea, 
Projects belong to the State of 
Punjab, Haryana and Himachal 
Pradesh. Tbe manner in which 
these employees will be treated 
was under consideration and 
would be examined by the re'-
pective Boards which were con-
stituted witb effect from 1-10-67. 

( 5) A sub-committee bas already 
been constituted to consider am! 
decide the allocation of sucll 
staff as were not allocated to an y 
State befOre the Re-Of'ganisa!ion. 

(6) Steps bave been taken to ar-
range supply of adequate food-
grains from tbe Himachal Pra-
desh Government for the use of 
Project Employees. 

COMPLUNTS FROM POLICYHOLDERS PENDING 
AT L.I.C. -OFFICE, KANPtnt 

736. SHRJ JYOTIRMOY BASU : 
SHRI SATYA NARAIN SINGH: 

Will the Minister of FINANCE be pleas-
ed to state: 

(a) wbether the attention of Govern-
ment bas been drawn to the news-item 
puhlished in the Times of India of the 16th 
September, 1%7 that according to a 
Spokesman of the National Federation of 
Insurance Field Workers, a number of 
complaints from poliey-bolders are pending 
with the Life Insurance Corporation Cen-
tra) ZoDe Office at Kanpur. 

(b) if so, the number of complaints peDd-
ing and the nature of these complaints ; 

(c) whetber Government have investigat-
ed inte:' the matter; 

(d) if so, tbe findings thereof; and 
(e) the steps taken by Government in 

the matter? 
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THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORAlUI DESAI): (a) Yes, Sir. 

(b) Number of complaints pending with 
the Divisional Offices of the Central Zone as 
on 30-9-67 is 1267. These complaints per-
lain to poliC}' serviCing, payment of com· 
mission, adjustment of premiums, etc. 

(c) to (e). No Sir. It is entirely for the 
Corporation to look into the complaints. 

737. SHRI JYOTIRMOY BASU: 
SHRI N. K. SANGHI : 
SHRI Y. A. PRASAD: 
SHRJ A. K. GO~ALAN : 
SHRI S. K. SAMBANDHAN : 
SHRI NAMBIAR: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government haVe received 
proposals from a number of firms for set-
ting up fertilizer plants; 

(b) if so, the names of the concerns and 
the p\ac<-..s where the plants are to be set 
iIp; 

(c) whether Government have .':rUlinis-
cd these proposals: 

(d) if so, the progress made in their 
scrutiny so far and the decision arrived at; 
and 

(e) the step' taken to process the matter 
further 7 

THE MINISl'ER OF STATE IN THE 
MINISTRY Of' PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE 
(SHRI RAGHU RAMAIAH): (8) Yes, 
Sir. 

(b) '!be proposals received that have not 
so far been issued industrial licences are as 
follows: 

(i) M/;. Phillips P~troleum Com-
pany, U.S.A.-Haldia. 

(ii) Mis. Coromandal Fertilizer Co. 
Ltd.-Vishakapatnam (Exp.) 

(iii) Mis. Modi Spinning & Weaving 
Co. LW.-Ghaziabad. 

(iv) Mis. Pilani Investment Corpora· 
tion-Mirzapur. 

(v) Mis. Barium Chemical& Ltd.-
Vishakapatnam. 

(vi) Tata/Allied Chemieal_Mitha-
pur. 

(vii) Atlantic Ricbfield--Loc:atiOR not 
settled. 

(viii) Mis. Inter Or~KUinada. 

(c ) Yes, Sir, to the extent of the details 
available. 

(d) Letters of intent have been ilsued in 
cases (i) to (iv) listed in lI!ISWW to part 
(b). The others have not yet readied the 
stage for considering the issue of \eUers of 
intent. 

(e) All pending cases will be processed 
further on the receipt of full infonDatiO!l 
awaited aud the completion of DecesI8Cy dis-
cussions. 

REcESSION 

738. SHRI D. C. SHARMA: 
SHRI S. S. KOTIlARI : 

Will the Minister of FINANCE be p1cas-
cd to state: 

(a) whether the Reserve Bank of India 
have taken steps to fight recession ad to 
regulate the flow of credit to priority sec-
tors; 

(b) if &0, the details tbereof; and 

(c) the outcome thereof? 

THE DEPUTY PRIME MINlSTBR 
AND MINlSTEll OF FINANCE (SHRI 
MORARJI DBSAI): (a) Yes, Sir. 

(b) With a view to incuaGiDg "'" !low of 
credit to certain priority seeton, m. CJ<. 
ports, small industries and agric:ahure, and 
engineering industries in the cODtext of the 
current recessionary trends, the Rcoerve 
Bank has taken certain steps in July-August 
1967, and more recently in the begiDIliag 
of November 1967. as part of its polley 
for. the 1967·68 busy season. The more 
important of these ateps are:-

(i) Reoerve Bank would provide refin-
ance of commercial bank preshipmectt ad-
vances to exporters of engineering and me-
tallurgical pro;\ucts at a preferential rate of 
4t per cent, and advances to aportIWa of 
other goods aud 811 post-shipment usance 




